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Then about the question of market-
ing. it was in the hands of 3-4 families
which had their establishments all
over the country. We have taken
over the marketing. They were mak-
ing a crore and a half of rupees over
this year the years whereas the Com-
pahy were making a loss of Rs. 2
crore or S0. So we have slopped the
marketing by these people und we
have taken over marketing in our
own hands. There has been in the
last few months a steady attack on
the HPF, about its quality. about
certain other matters. If there are
any specific complaints about  ithe
performance of HPF, about the pro-
blems of marketing ete, it shall be
my duty tg go into them,

SHRI VASANT SATHE: Can rou
give names of these four families?

SHRI GEORGE FERNANDES: 1
would need notice. There were four
families which were covering the
whele business, and ever sinre  we
took it over, there has been lot  of
sniping at this company,

SHRI VAYALAR  HAVI: S 1
rerjuest the hon. Minister ta go threugh
the records and he would  find out
tha! I raised a pointed question carlier
about the distribution aspect of it and
I took the then Minister to (ask ahout
the distribution and bungling by the
managemeant. About the nreofi.s may
I know whether these are due tn the
imporieq film distribution or is it due
to the value of the production in the
HPF? If it is not due to production
what is the need to start another fac-
tory somewhere else? We are not
able to put right the position in the
production side. Then why should
we have another factory because I
understand that the negotiation is
going on and the process is toing on?

SHRI GEORGE FERNANDES: 1
is a fact that we are importing bhe-
cause we are not manufacturing ali
our requirements. So far as import
is concered, these are imporied, cut
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and sold. Regarding what portion of
fitms make profits, whether X-ray or
positive or negative ete, I would need
notice. I am prepared to examine
that. As I said, the market has to be
catered to and we do not allow ihe
import of films to all and sundry and
so we allow the HPL to import it,
cut il and market it. If jt is neces-
sary to meel the expanding reguire-
ments of the country to set up another
faclory we should certainly po ahead
with it,

List of SC and ST

*313, SHRI G, Y. KRISHNAN - Will
the Alinister of HOME AFFAIRS be
pleased to state:

ia) whether any fresh lists of Eche-
duled Castes and Scheduled  Tribes
have been prepared after vegional
resirictions for recognition were re-
moved by the Scheduled Castes  and
Scheduled Tribes. Orders  {Amend-
ment) Act. 1976; and

{1+ if %0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL\Y, (a)
and {(b). The Scheduled Cuastes ond
Scheduled Trib= Orders (Amend-
ment) Act. 1976 which hag bheen
breught » to force with effect from
the 29th July, 1977, itself contains the
fresn lists of Scheduled Castes and
Scheduled Tribes in respect of the
various States, By this Act, arca
restrictions have been removed with-
in thg partjcular State for varicus
Scheduled Castes/Tribes except in a
few cases wherg it was co.sidered
neeessary to retain them.

SHRI G. Y. KRISHNAN: Sir, during
Scheduleq Castes and Scheduled Tribeg
Amendment Bill, 1976, there were cer-
1ain amendments made adding up to
the list of Scheduled Castes and tribes,
The hon. Minister had replied that the
synonyms can be added by a Govern-
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ment Order after passing of that Bili.
Now, what has happensg to the adding
up of the synonyms to those lists?

1

SHRI DHANIK LAL MANDAL: Sir,
this is under conside-ation of the Gov-
ernment. After finalisation of the list,
it will have to be hrought before Par-
liament in the form of a Bill. Under
Art. 341 and 342 of the Constitution,
only Parliament has the right ‘o delele
or add to that list.

SHRI G. Y. KRISHNAN: It is not
like that. A legislation has +een
passed. According to that the
synonyms can be added up by a Gov-
ernment order or a circular. There is
no point in bringing forward a legisla-
tion for this purpose. Iaving regard
to the fact thag the zlections are going
to take place in Andhra Prade:h. Kar-
nataka  and Maharashtra, the syno-
nvmns are very much required to he
added to see that the people do nnot go
to the court. So. it is a muast that
these synonyms should pe added up
immediately.

It has been assurcd Ly the ilome
Minister in the House that it will be
done through a circular or a Govern-
ment{ Order. There is no use telling
that a legislation will have to be
brouht for this purpose. Sir, 1 want a
categorical answer for this.

SHRI DHANIK LAL MANDAL: The
hon. Member asked about addition of
scheduleq sub-castes/scheduleq tribes
which are under the generic name of
the scheduleq castes/‘ribes. lle wants
that these synonyms should be added
by an executive order. I hive told him
that it is under the consideration cf
Government.

MR, SPEAKER: When will it be
done?

SHR] DHHANIK LAL MANDAL: We
are considering that. We shall come
before Parliament for that.
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Delinking of National Laboratories
firom C.S.LR.

S. N. Q. 6. SHRI SAUGATA ROY:
Will the PRIME MINISTER be pleoas-
ed to sta'e:

(a) whether Central Government
have decidcd to delink 17 National
Laboratoriezs from the Council of
Scientific and Industriaj Research;

(b) whether the laboratories con-
cerned or the CSIR were conzulted
before the decision;

(¢) whether the Scientific Organisa-
tion 1ave reacteq adversely to the
decision; and

(d) whether in view of this, will
Government reconsider the decision?

THZ PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Societ:
of the Council of Scientific and Indu=-
triai Research have unanimously
resoived that the 17 National Labo-
itutes/Museums/Reszcarch
be transferred to ‘the
Ministries and registered as Socicties
under the¢ Societics Registration  Ac!
(XXT of 1860).

(b) The proposal was considered by
the Governing Body of the CSIR and
their recommendations werz placed
befcre the Society for further conci-
deration. The Governing Body was
inter-alic attended by the Director-
General, Scientific and Industrial Re-
search as jts Chairman, five Directors
of the Research Laboratories repre-
senting the Co-ordination Councils
and there distinguished scientists
from outside the CSIR.
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(c) No adverse reaction has been
received by the CSIR from the Scienti-

fic Organisations after the above
resolution of the Society,

(d) Does not arise.

SHRI SAUGATA ROY: I have

very carefully gone through the Prime
Minister's reply and I am sorry to say
that in his reply he has evaded the
main question, My question was with
regard to the central government's
decision and not with regard CSIR
decision. 1 want to set the record
straigit. On August 2, the Central
Cabinet on the basis of a report pre-
pared by the Cabinet Secretary decid-
ed to delink some laboratories from
the CSIR. This decision was kept a
secret though it leaked out, Later on
August 17 the Cabinet Secretary
addressed a letter to all departmental
secretaries asking them to keep quiet
about it. It was published in a Press
Communique on August 20, Imme-
diate’y there was some reaction among
the scientific community in the coun-
try because the scientific community
felt that the decision affected 15,000
scientist< in the CSIR and that the
whoic question of the indigenous
kincwhew was being sabotaged by the
pressurc of multinationals in a secret
way without consulting the scientific
community., The Indian National
Sciente  Academy, New  Delhi, the
Indian Science Academy, Allihabad,
the Nitional Science Academv. Banga-
lor> eminent seientists like Dr. Ranga
Rao and Dr. Nag Chaudhuri came out
publicly against this decision, In the
face of this decision the government
apprently developegq cold fest and the
20 September meeting  of the CSIR
was not altended by the Chairman,
who is the Prim= Minister. In the
meantime the prestigeous British
scientific journal Nature in an editorial
came out against this decision) saying
that Mr. Desai takes on the scientists
of India. The decision was slightly
diluted though its original content was
not changed. In jts November 23
mecting the CSIR took the decision of
delinking 17 national laboratories. It






